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1.ORDER DT, 30.5.200?. 

Heard Mr. Rath, Advocate for the 

pp1iCaflt and Mr.A.K.BOS] eatfle AX 	S , 

standing counsel (on whom a cOPY of this petition 

has oe0 serv). 

Appl10t in th).s original appliCati0fl 

his order of transfer dated 22.5.2002 

(NlneXUrel) from B . j-,Ubaneswar to 3a5afltP/ 

Burla . 
	It  is his case 
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ORDERS OF THE TRtBUNAL 

that in case he is disturbed fr -,
J 

r~ee"~rnt the 

place of posting, thi the educaicn of his' 
students 

children, who are College goincj/,wili immensely. 

suffer. He has also submittd a repreten.tation 

on 27. 5. 200 2(Anri exu r e 2 S en es) 

his grievances with a request to cdnsider his 

case for a posting either at Site 61(N), 

jenap-ir Or. Site 3atipada which is pending 

r consideration. in the said premises, 

since transfer is an incident of service ,the 

authorities of the App1cant/Res bond ents 

are cOm.ett to redress the grievances of 

the Applicant and , therefore, this Original 

Application IS disposed of with a dirtion 

to the RespCfldefltS (especially Respondent No. 2) 

to redress the grievances of the Applicant 

as raised in his representation dated 27.5.2002 

within a period of 45 days from the date of 

receipt of a copy of this order anunti1 then1 

t - e imugried order of transfer under Aflflexure-1, 

dated 2292002 shall remain stayed. 

Send copies of this order to the 

ResPOndents)a1Onith the paper books of this 

Original Application,afld free copies of this 

order be given to 1 earned counsel forboth sid eS. 

Mr.Rath,AdVOCate for the Applicant 

undertakes to furnish the required postages by 

31.5.2002. 

M 	er(J dicial) 
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